217 Elections to
*  Comthittees

15 krs,
ELECTIONS TO COMMITTEES

() Nartonar Wxirarg Boarp roR
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PAT] TRIPATHI): 1 beg to move:

“That in pursuance of Rule 4(h)
of the National Welfare Board for
Seafarers Rules, 1963 the members
of this House do proceed to elect,
in such manner ag the Speaker may
direct, two members from among
ihemselves to serve as members of
the National Welfare Board for
Beafarers, subject to the other pro-
visions of the said Rules.”

MR. DEPUTY-SPEAKER
question is:

The

“That in pursuance of Rule 4(h)
of the National Welfare Board for
Searfarers Rules, 1983, the members
of this House do proceed tp eleci,
in such manner as the Speaker
may direct, two members from
among themselves to serve &=
members of the National Welfare
Board for Seafarecs, suljert tn the
other provisions sf the su:id Rules.”

The motion wos edopted.

(ii) NaTioNar Foop AND AGRICULTURE
Oncantsatioxy Liatson Comasirree

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE): I
bext to move:

“That In pursuance of the Minis-
try of Food, Agriculiure, Commu-
nity Development and Cooperation
Resolution No. P, 10-1/65-FAIT.
dated the 8th September, 1966, the
members of this House do proceed
to elect, in such manner as the
Speaker may direct, four members
from among themseives to serve as
members of the Nutional Food and
Agriciiture  Organisstion  Lialson
Committed, subject to the provi-
sions of the sald Resolution.”

SRAVANA 7, 1896 (SAKA)

Matters Under 218
Rule 377

MR DEPUTY-SPEAKER. The

question {s:

“That in pursuance of the Minis.
try of Food, Agriculture, Commu-
pity Development and Cooperation
Resolution No. F. 10-1/85 FAIT.
dated the 0th September, 1866, the
members of this House do proceed
to elect, in such, manner as the
Speaker may direct, four members
from among themsleves to serve as
members of the National Foog end
Agricullture Orgamsation Liason
Committee, subject to the provisons
of the said Resolution,™

The motion was adoptad

13.17 hrs.
MATTERS UNDER RULE 377

(i) LaNp EROSIN N BIHAR DUE TO
rLoops N Kos; AND GANGA

MR. DEPUTY-SPEAKER-
under rule 377.

Mutter
Already one is tbere
in the Order Paper, Mr, Jyotirmoy
Bosu has represented to me about
news of some very serious incident
that occured in the North eastern
India which has an umportant bearing
on the securily of this country und
therefore I will admit that aiso after
we have disposed of the first matter
under rule 377
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